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Allshabad : Dated this 97 day of February, 1996 55
riginal spplicaticn He,1499 et 993 i
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'

pistract 2 Allshabad

___________—f-—-——__'__-'

Hen'ple ¥, 3., Das Gupta , A.M,

Henlple Mr, I,L. VeIMa, Jeite

1. Bhagwat Prasad 3/° sri Kanhsiya Lal
R/o village Shuha, P.O. Amiliya Kala, Meja,
District-Allahsbad. -

(By Sri KK iMishr4, Advecate)

_ Rajendra Prasad s/0 3ci *Raghulrir Prasad’ R/e

Village Pysegpul (3ovir) P. O. Nahwal

33 stt-Allahabad, 3
(By 3ri KK Mishra, Aadvecaie) - | 7
s o e 2 o Aoplicand?
Versus
1, Unien of India, through Secretlary
sinistry of Rallways, Raeil Bha.;'an,
_ﬂ'_';-' g g« Bareda House, lew Delhi,
; 4 >, Chief Engineer ( 1orkshop )
, ** ‘Nerthern Railwsy, Rail Bhaewan,
| Hal da Huuse, hew Delhi, 1
1' 3, Assistant Engineer, |
jelding Plant, lerthern Railway {
L’ai_erut Cantonment, keerut,
\ 4. ~ dorkshe—p suparintedent, ielding Plant
| Northern Railway, 1 |

yeerut Centenment
lMeerut,

(By Sri AK Gaur, advocste)
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I i

1
|
0- Ae ’gi

3o The respondents have £iled a counter reply in which
a preliminary objectien has been taken te the maintainabilityi

of the application. on the ground of limitastion, It has

Tribunal with & uncleen hﬁnds7 As they have concealad
*he fact that they were employed 1in Butt ﬁp@ldinq plant,

Meerut in the year 1985-86 on the basis of their working 5
in the Railways pricr to 8-8-1978, The respondents have %
2lso stated that the applicanis were not eriginally appointed
as casuasl labour 1n jeerut, They were among 22 casual
labours/Knalasis who wer€ inducted frem allzhabad Divisien,
At the time of giving temporary status, their records

were checked through the permanent Way Inspector,ﬁllahabad
under whose jurisdiction they were originally appointed.

The P./I, en checking records of the applicant and relevant
casual lapour cards, ceme +o the conclusion that the casual
1sbour cards were bogus énd thereafter the services of

the spplicants were dispensed with, It is further alleged
+hat such persons could not muster eneugh courage to protest
agains their action as they feared orosecution, But now
since 5-6 years have passed since then, they have appr oached

+this Tripbunal through this UA,

4., The applicants have filed the replication in «#hich
they have denied that they were initially appeinted in
Allahabad., They have further stated that at the time of :
initial asppeintment at yeerut, it was the duty of the
respondents to confirm from Pul, Allshabad whether.
applicants had worked or not. But the respondents have
fziled to perform their duties, They have further stated
that as they have completed mere than 120 days they have
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